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Mr. President  : Then I put No. 5-amendment of Shri Brajeshwar Prasad.

The question is:

“That with reference to amendments Nos. 3286 and 3287 of the List of Amendments (Vol. 11), in article
306, for the word ‘five’ the word ‘fifteen’  be substituted.”

The amendment was negatived.

Mr. President  : Then I put tile amendment moved by Dr. Ambedkar.

The question is:

“That for clauses (a), (b) and (c) of article 306 the following clauses be substituted:—

‘(a) trade and commerce within a State in, and the production, supply and distribution of, cotton
and woollen textiles, raw cotton (including ginned cotton and unginned cotton or Kapas),
cotton seed, paper (including newsprint), foodstuffs (including edible oil-seeds and oil), coal
(including coke and derivatives of coal), iron, steel and mica;

(b) offences against laws with respect to any of the matters mentioned ill clause (a), jurisdiction
and powers of all courts except the Supreme Court with respect to any of those matters, and
fees in respect of any of those matters but not including fees taken in any court’.”

The amendment was adopted.

Mr. President : Then I put the article as amendment by Dr. Ambedkar’s amendment.

The question is:

“That article 306, as amended, stand part of the Constitution.”

The motion was adopted.

Article 306, as amended, was added to tile Constitution.

————

Article 309

Mr. President  : Then we take up article 309.

The Honourable Dr. B. R. Ambedkar : There is an amendment by Shri Brajeshwar
Prasad adding a new article 307A.

Mr. President  : But shall we take it up now?

The Honourable Dr. B. R. Ambedkar : It may be kept back.

Shri T. T. Krishnamachari (Madras: General) : ‘The new article suggested by
Pandit Thakur Das Bhargava in amendment No. 3303, Volume II may, I think be disposed
of.

Mr. President  : Well. Pandit Thakur Das Bhargava? He is not in the House.
There are two others who have given notice of it. Lala Achint Ram?’ Shri Deshbandhu
Gupta? None of them is moving the amendment. The amendment of Mr. Brajeshwar
Prasad also cannot be moved.

I will put article 309 to vote. There is no amendment to it.

The question is :

“That article 309 stand part of the Constitution.”

The motion was adopted.

Article 309 was added to the Constitution.


